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is, vegetarian and non-vegetarian
refreshment rooms and restaurants on
all Railways including Southern Rail-
way are open to all experienced
caterers including the co-operative
societies of actual workers. These
contracts are awarded after calling
for appli¢ations by giving due publi-
city. However, no applications have
been received from any Co-operative
Society in response to such invitations
on Southern Railway. There are,
however, Co-operative Societies having
‘fruit’, ‘tea stall’ and ‘milk vending'
cgntracts at certain stations on
Southern Railway.
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NoTIFICATION 7e MARKEr LoANS
FLOATED IN 1964-65

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to lay on the
Table a copy of the Ministry of Fin-
ance Notification No. F. 13(3)-W&M/
64, dated the 30th March, 1964, re-
garding Market Loans floated by the

Central Government in  1964-65.
[Placed in Library, See No. LT-
2601/64],

RuLEs UNDER MaJor Porr TRUSTs AcT

The Minister of Shipping in the
Ministry of Transport (Shrli Raj
Bahadur): I beg to lay on the Table
a copy each of the following Rules
under sub-section (3) of section 122
of the Major Port Trusts Act, 1963:—

(1) The Major Port Trusts (Pro-
cedure at Board Meetings)
Rules, 1964, published in Noti-
fication No. G.S.R. 298 dated the
290ih February, 1984. [Placed
in Library, See No, LT-ZGOZ;’B**].

(2) The Major Port Trusts (Pay-
ment of Fees and Allowances
to Trustees) Rules, 1964, pub-
lished in Notification No. GSR.
299 dated the 28th February,
1964. [Placed in Library, See
No. LT2603/84].



Papers laid on

the Table
ORDERS UNDER ESSENTIAL CoMMOD]-
TIES ACT, CENTRAL WAKEHOUSING CoOR-
PORATION (AMENDMENT) RULES, AND
ANNUAL REPORT OF CENTRAL WARE-
HOUSING CORPORATION FOR 1062-63.

The Minister of State in the Minis-
¢ry of Food and Agriculture (Shrl
A, M. Thomas): I beg to lay on the
Table:

(1) A copy each of the following
Orders under sub-section (6) of
section 3 of the Essential Com-
modities Act, 1955:—

(i) The Delhi Wheat Products
(Export Control) Order, 1964
published in Notification No.

8345

G.S.R. 478 dated the 19th
March, 1964,

(ii) The Rice (Andhra Pradesh)
Price Control (Second
Amendmenty  Order, 1964
published in Notification No.
G.S.R. 481 dated the 20th
March, 1964.

(iii) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Order, 1964 publish-
ed in Notification No. G.S.R.
511 dated the 23rd March,
1964.

{iv) The Rice (Andhra Pradesh)
Price Control (Third Amend-
ment) Order, 1964 published
in Notification No. G.S.R. 512
dated the 23rd March, 1964

(v) The Rice (Uttar Pradesh)
Price Control (Second
Amendment) Order, 1964

published in Notification No.
G.S.R. 513 dated the 23rd
March, 1964.

{vi) The Rice (Madras) Price Con-
trol (Third Amendment)
Order, 1964 published in Noti-
fication No. G.S.R. 514 dated
the 23rd March, 1964,

(vil) The Rice (Madhya Pradesh)
Price Control (Third Amend-
ment) Order, 1364 published
In Notification No. G.S.R. 513
dated the 23rd March, 1964,

fviil) The Rice and Paddy (Assam)
Second price Control
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Committee
(Amendment) Order 1064

published in Notification 516
dated the 23rd March, 1964,
[Placed in Library. See No.

LT-2064/64].
(2) A copy of the Central Ware-
housing Corporation (Amend-

ment) Rules, 1964 published in
Notification No. G.S.R. 294 dated
the 28th February, 1964, under
sub-section (3) of section 41 of
the Warehousing Corporations
Act, 1962. [Placed in Library.
See No. LT-2605/64].

(3) A copy of Annual Report of
the Central Warehousing Cor-
poration for the year 1962-63
along with the Audited Aec-
counts, under sub-section (11)
of section 31 of the Warehous-
ing Corporations Act, 1982
|Placed in Library. See No.
2606 /64].

STATEMENTS re DEMANDS 10R GRANTS
(RatLways) 1964-65

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): [ beg to lay on the Table
thre gtatements containing replies to
Memoranda received from Members
in respect of Demands for Grants
(Railways) 1964-63. [Placed in Libh-
rary, See No. LT-2607/64].

12.034 hrs.

PUBLIC ACCOUNTS COMMITTEE
TWENTY-FOURTH REPORT

Shri Tyagi (Dehra Dun): I beg to
present the Twenty-fourth Report of
the Public Accounts Committee on
Appropriation Accounts (Civil), 1961-
62 and Audit Report (Civil), 1963 re-
lating to Ministries of Scientific Re-
search and Cultural Affairs (now
FEducation); Transport and Works
Housing and Rehabilitation.




